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(b) if so, what are the grounds fer
such a drastic change; and

(c) whether it is in the interest of
the policy holders?

THE MINISTER OF FIN-
ANCE (SHRI H. M. PATEL): (a)
Prior to 1-4-1973, the LIC allowed
paid-up values under life insurance
policies after 2 years' premiums had
been paid but this period was increas-
ed to 3 years for policies effected on
Or after 1-4-19'73. The conditions for
granting paid-up value were further
modified, in respect of policies issued
on or after 1-1-1976, to provide that
a paid-up policy would be secured if
premiums under a policy have been
paid for a period of 5 years or one-
fourth of the original premium paying
period of the policy, whichever is less,
subject to the condition that premiums
have been paid for a minimum period
of 3 years.

(b) and (c). The change in the con-
ditions for ,granting paid-up value was
aimed at preventing discontinuance of
policies at early durations and is in
the general interest of the policyhol-
ders. Early lapses and the relatively
high cost of servicing a large number
of paid-up policies for small amounts
were a drain on the profits of fhe LIG,
and to the extent such drain was pre-
vented the policy-holders maintaining
their policies .in force would benefit.

Edible oil crises due to misuse 0:
Import Licences

"'917. DR. RAMJI SINGH: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
pleased to state:

(a) whether Government are aware
of the vigorous propaganda made by
Indian Oil and Produce Exports As-
sociation that the edible .ril crtsis has
been caused in the country by the mis-
use, of import licence of Rs. 540 crores
given for the import thereof;

(b) the value of oil, in crores of
rupees, imported last year by Private

Written Anstcers VAISAKHA 8, 1900 (SAKA) Written Answe1's 66

sector out 'of the import licence grant-
ed to them in 1977 and If the licence
was not utilised whether it is not
breach of commitment with Govern ,
ment; and

(4) Licensees were required to sub-
mit a report to the licensing authori-
ties concerned as Soon as the imports
had been effected.

(5) Inability to effect import on the
basis of licences issued for reasons
beyond the control of the licensees
was required to be reported to the
licensing authorities concerned within
In days from the date on which the
licensee has failed to effect imports as
per the original contract.

Individual Life Insurance Business of
I..I.C.

*918. SHRI NARENDRA SINH: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the in-
dividual Life Insurance business of
the L.I.C. lias shown a shortfall during
the first six months of financial year
1977-78; and

(b) if so, the details thereof?

THE MINISTER OF FIN-
ANCE (SHRI H. M. PATEL): (a)
Yes, Sir.

(b) The new business in India under
" individual assurances during the first

six months of the financial years 1977-
78 and 1976-77 was as under:

During
1-4-77 to 30-9-77

(In crore s of rupees)

During
I -4-76 to 30-9-76

(c) whether Government have a po.,
Iicy to check such activities of private
traders and of Government Depart-
ment in order to remove this unpre-
cedented and serious edible oil crisis
and if so, the details thereof?

THE MINISTER OF STATE IN
THE: MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
No. Sir.

(b) The import by private sector
was about Rs. 282 crores (through
Bombay Port which is the main port
of entry). The import licence enables
the licensee to make imports and it is
not obligatory on the part of licensee
to utilise it.

(c) Government had taken steps
with a view to streamlining the policy
for issue of licences for edible oils.
Details are given in the statement
which has been laid on the Table of
the House. It is because of the mea-
.sures anunciated by the Government
that the oil imports improved in the
latter half of the year.

statement

Sum
proposed

Sum
proposed

Sum
proposed

(1) All licences which had already
been granted and against which no
flrm commitments by way of opening
'Of irrevocable letters of credit or any
·:other irrevocable commitment to im-
port the goods were made within three
months from the date of issue of such
licences, were made invalid for impor-
tation.

. (2) Licences for edible oils and oil
.seeds were subsequently granted only
-en the basis of firm commitments en-
ie!'-eli into by the applicants with the
overseas suppliers.

(3) The value of licences, the items
t-o be imported and the validity period
-of licences were in terms of the firm
contracts entered into by the applicant
"'With the overseas suppliers.

'805 LS-3

Sum
proposed

673·3

Direct Exports hy Rail

*919. SHRI DALPAT
PARASTE:

SHRI D. G. GAWAI: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pleas-
ed to state:

SINGH

(a) whether it is a fact that the
Government are considering to have
direct exports by rail;
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(b) whether in this regard a com-
mittee has been set up;

(c) if so, when the same is likely
to start functioning;

(d) the names of countries where
the exports can be made by rail; and

(e) whether It will be' costly or
cheaper?
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THE M1NISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
to (e). Presumably the Hon'ble Mem-
bers are referring to a Standing Com-
mittee on Promotion of Exports by
Rail (SCOPE'-RAIL) recently set up
by the Ministry of Commerce to dis-
cuss various problems relating to the
_movement of export cargo by Rail
transport. According to its terms of
reference SCOPE:-RAIL is required to
examine the edequacy and regularity
of rail services for export traffic. ade-
quacy of handling and warehousing
facilities, adequate and timely supply
of wagons and containers, introduction
of promotional Rai] freight rates, aug-
mentation of Rail transport facilities
for direct exports to Pakistan, Bang-
ladesh and Nepal. introduction and
facilitation of multi-model movement
of containers etc.
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f~R~1SCOPE-RAIL in its first session held
on 20th March, 1978at New Delhi, had
discussed in depth various appropriate
measures for promotion of exports by
Rail to adjacent countries. However,
it is not possible to generalise on the
issue as to whether exports by Rail
will be costlier or cheaper than by
other modes. In fact, the cost of
transportation depends upon the corn-
modities transported, lead of traffic
and various other factors.

Postin&"of S.A.S. passed Accountantal
Section Officers of Office of C. & A.(l.

*921.SHRI BAIRAGI JENA: wm
the Minister of FINANCE be plead
to state:

(a) what are the prescribed qualifi.
cations and other perquisites for post-
ing of SAS passed Accountants/Sec-
tion Officers of the Office of the
C.&A.G. on deputation to different
Audit Offices abroad; and

~T~ ~ fq~~ f~ ~ tfi'\''fi"~~T
crnr ~~ ~ f~~ fCfitl1iifRT

* 920. ''IT fuq 'fT'OltUf mW'i'\'lfT:

'flIT q;;fei'\' m~i'f11Tt ~ +rn"T~
~ 'fiT ii'IT 'fi~ f'fl'

(b) was there any instance in the
past that an officer was posted on de-
putation to a foreign country withoat
fulfilling the prescribed Rorms?
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THE MINISTER OJ
{SHRI H. M. PATEL)
are no prescribed qual
pre-requisites for posti
Officers of the offices in
and Accounts Departme
dit Offices in London
"to'n. Serving Section
very good record of seri
tdered for such posting.I

{b) Postings so far mi
from panels prepared 1
tituted Departmental P~
mittees.

.Selzure 01 contraban~
Bombay Co1

"'922. SHRI DALPAT
BASTE: Will the Mill
.ANCE be pleased to s~

-Ca) whether it is a fa
Dhow with contraband
at Rs, 28 lakhs was seizr
coast in Februarv-Mare:

'(b) if so, the nature
-ed ;

(c) the number of pei
.and their nationality;

{d) the total amount
~oods seized off Bombay
the year 1977-78and its
nature of goQdsseized; a

'(e) how the seized gOI
disposed off?

THE MINISTER OF
THE MINISTRY O~
(SHRI SATISH AGRA~
(c). Yes, Sir. On 25-2.]
Dhow valued at Rs. 2 !
with contraband goods !
28 lakhs was seized off
The conraband goods m
ed of textiles and watch'
sons were arrested. 0:
persons were Pakistani
;three Indian nationals.

(d) During the year
band goods such as' gol




